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 CALLING  ATTENTION  TO
 MATTER  OF  URGENT  PUBLIC

 IMORTANCE

 Reported  death  of  many  Adivasis  and
 Injaries  to  other  as  a  Result  of  Firing  by

 Police  in  Sahebganj  District  of  3  ihar

 [Translation]
 SHRI  HARISH  RAWAT  (Almora)  :

 Mr.  Speaker,  Sir,  I  call  the  attention  of
 the  Minister  of  Home  Affairs  to  the
 following  matter  of  urgent  public
 importance  and  request  that  he  may  a
 Statement  therecn  :

 “Situation  arising  out  of  the
 reported  death  of  many  Adivasis
 and  injuries  to  others  asa  result  of
 firing  by  Police  in  the  Sahebganj
 district  of  Bihar  and  the  action  taken
 by  the  Government  of  India  in  the
 matter”.

 [English]
 THE  MINISTER  OF  HOME

 AFFAIRS  (SHRI  5.  ४.  CHAWAN):
 Sir,  ।  rise  to  speak  on  the  unfortu-
 nate  incident  that  took  place  on  19th
 April  in  village  Banjhi,  District
 Sahebganj,  Bihar.

 2.  As  reported  by  the  State
 Govt.  of  Bihar,  it  appears  that  on
 25th  March,  1985,a  dead  body  of  an
 Adivasi  was  found  floating  in  a  tank  in
 village  Banjhi,  P.  3.  Borio  whose  fishing
 right  was  settled  on  one  non-Adivasi
 (known  as  Diku)  Moti  Bhagat  of  the
 same  village.  Adivasis  had  _  resented
 this  settlement  and  suspected  hands  of
 Moti  Bhagat  in  this  murder  as  he  did  not
 allow  fishing  by  Adivasis  and  other
 villagers  in  the  tank.  In  reaction,
 Adivasis  had  damaged  the  house  of  Shri
 Moti  Bhagat  and  set  fire  to  wood  stock
 near  the  tank  on  25th  March,  1985.
 On  getting  information,  deputation  of
 armed  force  with  Magistrate  was  made
 and  necessary  preventive  measures  taken.
 On  getting  further  information  of  possi-
 bility  of  trouble  on  26th  March  additio-
 nal  armed  forces  with  a  Magistrate  was
 sent  along  with  Sub-Divisional  Magistrate
 and  Dy.  S.P.,  S.D.O.  assured  the
 Adivasis  that  appropriate  action  would
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 be  taken  against  those  responsible  for  the
 said  murder  and  that  traditional  fiishing
 right  in  the  tank  wouldcontinue  as
 usual.  Thereafter,  the  Adivasis  dis-
 peresed.  As  a  precautionary  measure,
 proceedings  under  section  107  Cr.  P.  ८.
 were  initiated  against  both  the  parties.
 In  order  to  maintain  law  and  order,  two
 sections  of  Armed  Police  Force,  two
 A.S.Is.,  and  one  Inspector  with
 Magistrate  were  deputed  at  the  place  of

 occurrence.

 3.  Howevcr,  the  atmosphere
 seemed  to  have  become  vitiated.
 After  organising  a  meeting  in  village
 Rekso,  P.  S.  Borioon  15th  April,  1985
 in  this  connection,  which  was  addressed
 also  by  Shri  Sibu  Saren,  and  Shri  Simon
 Marandi,  the  two  sitting  MLAs,  Adivasis
 Started  agitational  programme  in  different
 parts  of  the  district  against  non-Adivasis,
 Mahajans  and  Police  Administration.
 In  this  meeting,  provocative  speeches
 were  made  and  tribals  were  asked  to
 assert  their  rights  vis-a  vis  non-Adivasis.

 4.  As  further  reported  by  the  State
 Govt.  on  19th  April,  1985,  Adivasis
 put  up  road  blocks  around  village  Banjhi
 P.S.  Borio,  distt.  Sahebganj.  Before
 the  police  reinforcement  could  reach  the
 village  in  the  afternoon,  the  tribals  who
 had  gathered  in  strength,  started  attack-
 ing  nor-tribals  and  looting  and  burning
 their  properties.  In  this  process  some
 houses  and  a  post  office  was  burnt.  The
 mob  there  surrounded  the  police  camp
 and  attacked  it  with  bricks  and  arrows.
 After  taking  all  precautionary  measures
 and  finding  no  alternative  to  save  life
 and  property,  Police  had  to  fire  twenty
 five  rounds  in  which  15  persons  have
 been  killed  including  Anthony  Murmu,
 former  M.P.  Divisional  Commissioner
 and  range  D.IG.  have  visited  the  spot
 and  reported  that  situation  is  fast
 returning  to  normal.  Supply  of  essential
 commodities  has  been  arranged  for  every
 villag;  since  the  market  is  still  closed.
 On  inquiry  by  them  from  villagers,  it
 appears  thataround  half  a  dozen
 Santhals  have  received  injuries  but  are
 not  caming  up  for  treatment  to.  any
 hospital.  They  are  being  persuaded  to
 receive  treatment  in  the  villages  under
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 the  supervision  of  doctors  who  have
 been  sent  from  Sahebganj.  No  report
 of  any  untoward  incident  or  tension
 has  been  received  from  arywhere  therc-
 after.  °>I!ice  pickets  accompanied  by
 Magistrates  have  been  deputed  at  all
 police  stations.  Intensive  patrolling  is
 continuing.

 ३.  Chief  Minister  along  with
 Chief  Secretary  and  Director-General
 of  Police  visited  place  of  occurrence
 on  22nd  Apri),  1985  and  talked  to
 Adivasis  and  non-Adivasis.  State
 Ministers  Shri  Thomas  Hansda  and  Shri
 Sarju  Upadhya  accompanied  him  Shri
 Somon  Mandhya,  MLA,  was  also  present
 there.  Peace  Committees  comprising
 prominent  local  members  from  Adivasis
 and  Non-Adivasis  have  been  formed  to
 res'ore  complete  normalcy  in  the  arca.
 Divisional  Commissioner  has  already
 commenced  an  inquiry  into  the  police
 firing.  He  has  been  instructed  to  submit
 inquiry  report  early.  Chief  Minister
 announced  ex-gratia  payment  cf  Rs.  5,000
 each  from  Chief  Minister’s  relief  fund
 to  the  next  of  kin  ofeach  deceased
 person  and  Rs.  1,000  to  each  injured
 person.

 (Trans  lation]
 SHRI  HARISH  RAWAT  :  The  stete-

 ment  made  by  the  Hon.  Miuister  shows
 that  if  the  local  administration  had  taken
 precautionary  measures  in  time,  this
 unfortunate  incident  could  have  been
 averted.  According  to  this  statement,
 there  was  not  one  but  three  opportuities
 when  the  senior  officers  of  the  area
 could  visit  the  spot  and  settle  the  issue
 then  and  there  through  persuasion,  but
 pone  of  the  senior  officers  tried  to  do  so.
 When,  the  Adivasis  became  violent  and
 tried  to  gherao  the  police  station  and
 started  looting  the  people  belonging  to
 a  particular  community,  the  action  taken
 by  the  senior  officers  of  the  area  was
 that  they  resorted  to  the  police  firing.

 I  would  request  the  Hon.  Minister  to
 apprise  the  State  Government  of  our  feel-
 ings  that  senior  officers  should  not  have
 shown  such  indifference  in  this  matter.

 It  is  a  matter  of  great  regret  that  ever
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 since  the  Adivasis  and  Tribal  people  have
 become  conscious  of  their  rights,  the
 number  of  crimes  has  been  increasing.
 This  is  the  reason  for  the  increase  in
 resentment  iu  the  areas  in  habited  by
 the  Adivasis.  It  may  be  North  eastern
 States,  which  are  governed  by  the
 Adivasi  people,  or  Bihar,  Orissa,  Madhya
 Pradesh,  1.  P.  or  Himachal  Pradesh,
 which  have  non-adivasi  governments,
 there  is  resentment  among  the  Adivasis
 on  account  of  varying  reasons.  These
 miy  relate  to  ‘Koolistan’  or  ‘Gorakha-
 land’  or  creation  of  separate  States  for
 Bastar  and  some  other  areas  in  Bihar.
 Various  separatist  forces  are  raising  their
 h.ads.  There  is  necd  to  go  deep  into
 the  causes  of  all  these  things.

 According  to  my  information,  we
 have  formulated  many  schemes  for  the
 welfare  of  the  Adivasis.  Many  laws  have
 been  enacted.  Parliament  and  State
 Assemblies  have  passed  reso'utions  on
 many  occasions  to  implement  th2  wel-
 fare  programmes  meant  for  them,  but
 there  is  need  to  see  whether  these  reso-
 lutions  are  beirg  implemented  or  not  in
 the  real  sense.  I  feel  that  the  major
 reason  for  resentment  among  them  is
 that  they  are  being  evicted  from  the
 Jands  on  which  they  have  bean  traditio-

 nally  doing  shifting  cu!tivation,  irrespec-
 tive  of  the  fact  whether  they  had  the
 proprictary  rights  with  them  or  not.
 Under  various  laws  they  are  being
 prevented  from  making  uss  of  their
 lands.  At  many  places  certain  pecple
 had  purchased  their  !ands  because  of
 their  being  illiterate.  The  State  Govern-
 ments  enacted  laws  to  make  this
 puschase  of  land  nu‘!  and  void,  but  these
 laws  could  not  be  enforced  properly.
 In  my  area  the  people  of  the  Tharu
 community  live  in  Tarai  region.  Their
 lands  were  purchased  by  the  affluent
 people.  These  affluent  pecple  own  100
 to  200  acre  farms  at  present  and  these
 people,  who  were  once  owners  of  those
 lands,  are  work!ng  with  them  like  bon-
 ded  labour.  The  State  Government
 heve  enacted  the  law,  but  has  not  been
 able  to  enforce  it.  The  Madhya  Pradesh
 Government  have  taken  an  initiative  in
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 this  respect.  ।  would  suggest  that  you
 ask  other  State  Governments  also  to
 take  similar  initiutive  so  that  the  tradi-
 tional  right  to  pecperty  is  restored  to
 the  triba]s.  ।  further  suggest  the  Hon.
 Minister  to  bring  ferward  a  Central
 legislation  in  regard  to  the  tribal  land  to
 so  thet  they  may  not  remain  the  mercy
 of  the  State  Governments  or  remain
 dependent  on  their  implemeatation
 machinery.  You  should  bring  a  Central
 legislation  and  a  Central  machinery
 should  look  after  it.

 Moreover,  I  would  like  to  submit
 that  the  Adivasis  living  in  any  region
 of  the  country  carn  their  livelihood
 through  forests.  The  legislation
 passed  by  the  State  Governments  or  the
 Central  law  enacted  in  1980  in  regard
 to  forests  has  hit  at  their  traditional
 rights  in  respect  of  forests.  The
 Adivasis  feel  that  the  Forests  Con-
 servation  Act,  1980  and  the  State  Acts
 have  hit  at  their  traditional  rights.
 They  used  to  carn  their  livelihood
 through  forest  products  and  now  they
 are  livinig  at  the  mercy  of  the  Forest
 Officers,  Police  Officers  and  others.  I
 would  like  to  submit  that  you  should
 advise  the  State  Governments  to  restore
 the  traditional  rights  to  the  Adivasis,
 whether  they  are  Banjaras  or  other
 people.  At  many  places,  the  cultivated
 land  inthe  Adivasi  areas  is  in  the
 possession  of  State  Governments  or  the
 pressure  groups  and  almost  all  the  big
 projects  are  generally  built  in  tribal
 areas.  The  Adivasis  are  evicted  from
 there  and  they  have  to  vacate  that  land.
 But  when  the  question  of  their  rehabili-
 tations  comes,  they  are  not  giver  any
 preference  inthe  matter  of  providing
 emp!oyment  or  elternative  sites  to  them.
 You  should  take  steps  to  ensure  their
 timely  rehab  ilitatioa.

 ।  feel  that  another  reasen  for  resent-
 ment  among.  Adivasis  is  that  the  out-
 siders  exploit  them  because  of  their  simpli-
 city.  You  have  said  in  your  statement
 that  they  have  expressed  their  resentment

 against  a  particular  community,  i.e.,
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 Mahajan.  They  have  looted  their  property, The  Adivasi  problem  is  a_  big  one  and there  is  no  scope  for  detailed  discussion
 here.  ।  1110.0  like  to  know  from.  the
 Hon.  Minister  what  steps  are  proposed
 to  be  taken  to  save  the  Adivasis  from
 the  middlemen  and  the  exploiters  4

 2s  ।  said  in  the  beginning,  we  have
 given  many  incentives  and  have  taken
 initiative  in  regard  to  the  welfare  of the
 Adivasis.  In  the  Fifth,  Sixth  and  the
 Seventh  Five  Year  Plens,  we  have  tried
 to  ensure  more  allocation  for  them  each
 year.  There  has  been  an  _  11101.0 6856.0  ia
 allocations  also.  Large  funds  have  been
 provided.  But  it  is  seen  that  the
 officers,  who  have  been  entrusted  with  the
 job  of  emplementation,  do  not  have  any
 understanding  about  the  tribals.  They
 do  not  have  sympathy  towards  their
 problems.  Generally  they  lack  the
 requisite  sympathy  and  the  spirit  ०
 commitment  towards  implementing  the
 programmes,  resulting  in  great  resents
 ment  among  the  Adivasis.  Hence, ।
 would  urge  youto  set  up  a  permanent
 machinery,  other  than  the  Minis:ries  र
 the  States,  which  may  implement  the
 programmes  meant  for  the  welfare  of
 the  Adivasis.  ।

 I  would  also  like  to  submit.  that
 different  Ministries  allocate  funds  for
 the  tribal  Sub-Pians,  but  many  of  the
 States  do  not  spend  the  entire  funds.
 would  like  ८०  know  the  amount  spent  by
 the  States  out  of  the  funds  given  to  them
 uader  the  Tribal  Sub-Plans  during  the
 years  1983,  1984  and  1985  and  the
 amount  spent  by  them  for  other
 purposes.  There  was  a  press  report in
 1982  or  1983  in  respect  of  Uttar

 Pradesh  that  only  50  percent  of  the
 funds  allocated  to  the  State  under  the
 Tribal  Sub-Plan  for  implementing  the
 welfare  programmes  for  these  people
 were  uitlised.  Similar  may  be  the  case
 of  other  States  also.  You  provide
 funds  to  the  State  Governments  under
 the  Tribal  Sub-Plan  and  the  State
 Government  reallocate  those  funds  to
 the  different  departments.  Will  you  ask
 the  State  Governments  to  give  these
 funds  to  only  that  department  which is
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 esponsible  for  the  tribal  development  ?
 Vill  you  spend  that  money  through  that

 department  only  ?

 प  addition,  will  you  see  whether  the
 funds  allocated  to  the  States  under  the

 Sub-Plan  have  been  properly  utilised  or
 hot?  Have  the  fuuds  provided  by  you

 spent  for  the  purpose  for  which
 ey  Were  provided  ?  .  Will  you  make

 83116  monitoring  arrangements  ?  Are  you
 Prepared  to  go  into  these  questions  ?

 7re,  it  is  necessary  to  preserve  the
 लाता ८  o  the  tribals.  We  have  to  see
 that  all  the  programmes  meant  for  their

 7oia  development  are  in  accordance
 With  their  culture  and  way  of  life.  One
 the  reasons  for  the  resentment  among

 mis  that  Government  are  working
 ainst  their  culture  and  way  of  life  or

 “contrary  to  their  feelings.  If  we  under-
 ‘take  any  welfare  work  for  them,  it
 should  bedone  after  persuading  them.  In
 this  work  you  should  engage  those
 persons,  who  may  keep  all  these  things

 कू तहाए.  They  should  implement  welfare
 ‘Policies  meant  for  them  witeout  hurting
 te  feelings  of  the  Adivasis.  What
 ‘steps  are  being  taken  by  you  in  this
 direction  ?

 THE  MINISTER  or  HOME
 AFFAIRS

 kas  दफ़
 5.

 bali  ss
 :  1.

 pork  being  done  in  the  tribal  areas.
 ~

 Iwant
 tomake  it  clear  that  prima

 ४  my  impression  is  that  perhaps,
 this  incident  could  have  been  averted
 hard  the  police  officers  of  the  State

 Government  acted  in  time.  But,  it
 weuld  not  be  proper  for  me  to  give  my

 opinion  while  sitting  here.  ।  1101.0
 ‘say  anything  about  what  situation  the

 local  officers  were  facing  at  that  time
 and  particularly  When  the  inquiry  into  it

 is  going  on,  it  will  not  be  proper  on

 प  part  to  express  any  opinion  about
 that  But,  prima  facie,  ।  agree  with

 _  your  opinion.

 ।

 1  is  true  that  a  new  awareness  is
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 being  witnessed  in  all  the  tribal  areas,
 A  new  awareness  for  their  rights  appears
 to  be  gaining  ground.  It  is  very
 heartening  to  note  that  how  an  aware-
 ness  is  there  among  them  about  the
 rights  which  they  have  been  given  and
 the  rights  which  should  have  all  along
 been  given  tothem.  But,  at  the  same
 time,  there  are  some  extremist  elements,
 the  elements  who  are  forcing  them  to
 adopt  a  wrong  course  by  taking  advan-
 tage  of  their  resentment.

 We  have  requasted  all  the  State
 Governments  that  thc  schemes  in  the
 tribal  areas,  whether  they  are  Central
 Government  schemes  or  Staie  Govern-
 ment  schemes,  or  whether  they  have
 been  started  by  the  banking  institutions
 for  their  benefit,  should  be  properly
 implemented  and  good  officers  having
 faith  in  the  welfare  of  the  190.0 15.0  should
 be  assigned  the  job  of  implementation  of
 such  schem’s.  हुअ]  _  have  told  all  the
 State  Government  about  it  and  we  have
 also  given  financial  incentives  to  these
 people,  so  that  all  these  schemes  could
 be  implemented  properly  under  their
 supervision.

 The  report  that  I  have  received  from
 the  Government  of  Bihar  says  that  they
 have  constituted  a  monitoring
 committee  to  see  how  the  programmes
 for  the  tribals  are  being  implemented  at
 the  project  level,  the  district  level  and
 at  the  state  level  and  that  they  have
 appointed  such  officers  as  coordinate
 their  efforts  to  find  out,  how  the
 programmes  for  the  tribals  are  being
 implemei.ted.

 ।  agree  with  your  opinion  to  a  large
 extent.  The  tribal  people  have  their
 main  interest  in  their  lands,  but  due  to
 poverty,  the  dominant  section  usucps
 their  lands  because  of  their  riches  and
 money  lending  business  in  spite  of  a  ban
 on  such  land  transaction.  The  State
 Governments  have  enacted  laws  in  this
 regard,  but  in  spite  of  inalienable  rights,
 the  land  is  sold  to  them  and  they  will
 have  to  return  that  land.  Such  laws
 have  been  enacted  by  each  State,  but
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 the  position  in  all  the  States  is  not
 uniform.  In  same  States,  the  work  ia
 this  regard  is  done  efficiently  whereas
 in  the  ‘case  of  some  other  States,  this
 work  has  not  been  done  properly.
 1  shall  again  write  to  all  the  State
 Governments,  particularly  about  the
 fact  that  the  laws  enacted  to  restore  the
 lands  of  the  trib:]  people  should  be

 properly  monitored  and  efforts  should
 be  made  to  do  as  much  work  as  possible
 to  restore  the  lands  to  the  tribals  by

 fixing  specific  targets  year-wise.

 Mention  was  made  about  the  Forest
 Conservation  Act  and  it  was  said  that  it
 affected  the  traditional  rights  of  the
 tribals.  Ido  not  agree  with  it.  The

 Forest  Conservation  Act  is  aimed  at

 checking  the  illegal  felling  of  treds  and

 large  scale  deforestation.  The  true
 culture  of  the  tribals  is  in  the  forests
 and  this  Act  has  been  enacted  far  their

 protection.

 SHRI  HARISH  RAWAT  :  I  want  to

 bring  to  the  notice  of  the  Hon.
 Minister  the  fact  that  when  the  tribals

 go  to  the  forests  to  being  tree  levels  for

 feeding  the  sheep,  goats  and  other
 cattle,  they  are  prevented  by  the
 Forest  officers  from  doing  so.

 SHRI  $.  x.  CHAVAN  :  So  far  as  ।

 know,  there  is  no  such  restriction  in  the

 Act.  Still,  ।  shall  try  to  gather  infor.
 mation  in  this  respect  so  far  as  my  infor-
 mation  goes,  it  can  be  a  matter  of
 harrassment  by  the  lower  level  officers.
 Under  the  provisions  of  this  Act,  there
 is  no  restriction  on  the  traditional

 rights,  if  somebody  beings  tree  leaves
 for  cattle  feeding.  This  is  the  position
 as  far  as  ।  know  and  prima  facie  also  it
 does  not  appeal  to  me.  I  agree  that
 with  a  view  to  harrassing  the  people  or

 extracting  money  from  them,  the  local
 officers  might  be  indulging  in  such  kind

 of  things,  but  Ido  not  think  there  is

 any  such  restriciion  in  the  Act.  Still,  I
 shall  try  to  get  information  in  this

 regard.
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 Then  comes  the  question  of  middle-
 men.  Steps  have  been.  taken  to
 emancipate  the  Adivasis  from  their
 clutches.  Today,  an  impression  has
 gained  ground  among  the  tribals,  which
 is  true  also,  that  whosoever  comes  there
 comes  to  expioit  them.  An  impression
 is  gaining  ground  among  them  that  the
 people  who  come  for  the  welfare  of
 the  tribals,  actually  go  there  for  their
 exploitation.  This  impression  needs  to
 be  removed.  With  a  view  to  removing
 this  impression,  if  the  people  who
 want  to  sincerely  work  among  them  go
 there  and  provide  them  with  all  the
 facilities,  only  then  we  shall  be  able  to
 restore  confidence  in  them.  Efforts
 have  been  made  to  minimise  the  role  of
 the  middleman.  The  contract  system
 prevailing  there  has  since  been
 abolished...  Efforts  are  made  to  get  all
 the  forest  work  done  through  forest
 societies  and  labour  societies.  About
 120.0  Forest  Labour  Co-operative
 Socicties  have  been  formed  there  and
 the  entire  work  is  done  through  them.
 The  forest  labour  rate  which  was
 Rs.  4.50  till  1982  has  been  enhanced
 to  Rs.  8.50.  Thus,  they  have  been
 benefited  by  climinating  the  middle-
 man.

 Fair  Price  Shops  are  also  being
 opened  there.  Low  Societies,  which
 are  called  ‘LAMPs’  by  the  tribals
 have  also  been  opened  there  in  large
 numbers  so  that  the  tribals  could  be
 protected  against  the  exploitation  of
 shop-keepers.  Arrangements  have  been
 made  in  this  connection.  We  hope
 that  the  committees  which  have  been
 functioning  for  their  welfare,  would
 implement  the  schemes  formulated  for
 the  welfare  of  the  tribals.  The  funds
 provided  by  the  Central  Goverment  and
 the  State  Government  would  be
 utilized  in  a  proper  manner.  I  think
 the  work  done  by  these  committees
 would  benefit  these  people  very  much.

 SHRI  ZAINUL  BASHER  (Ghazipur):
 Mr.  Depuiy-Speaker,  Sir,  by  going
 through  the  Statement  of  the  Hon.  Home
 Minister,  it  appears  that  the  Bihar
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 Government  have  not  tried  to  deal
 with  this  matter  very  seriously,  which
 has  been  admitted  by  the  Hon.  Home
 Minister  also.  If  efforts  had  been  made
 to  deal  with  this  matter  tactfully  and
 keeping  in  view‘the  feelings  of  resent-
 ment  among  the  tribals,  I  think  this
 tragic  incident  would  not  have  occurred.
 Yesterday,  our  Hon.  Speaker  had  express-
 ed  avery  good  feeling  that  the  cfforts

 at  creating  an  atmosphere  of  violence  ia
 the  country  should  be  checked  and  the
 people  of  the  entire  country,  the  Mem-
 bers  of  all  the  politicai  parities  ard  this
 august  House,  should  condemn  _  the
 incidents  of  violence.  First  of  all,  I
 would  like  to  express  my  sympathy  to
 those  people  who  have  been  killed  or
 injured  in  the  Police  firing.  There  isa
 resentment  brewing  for  a  long  time  in
 Bihar,  Madhya  Pradesh,  Orissa  and
 Bengal  and  Central  parts  of  India,  which
 have  a  large  Concentration  of  the  tribals.
 Economic  or  social  factors  might  be  the
 cause  of  this  feeling  of  resentment.  The
 tribals  have  been  accustaned  to  a
 particular  way  of  life.  Tney  have  beea
 leading  a  particular  way  of  life  for
 centuries  in  the  forests.  Now,  there  is
 development  of  Science  and  Technology.
 It  is  a  coincidence  that  our  mineral
 deposits  are  located  in  these  very  areas.
 Power  plants  4nd  canals  have  also  to  be
 constructed  on  the  Jand  in  these  areas.
 Therefore,  with  devclopment,  (11656
 people  arc  Coming  in  contact  with  the
 outside  world  and  naturally  this  is  caus-
 ing  a  feeling  of  resentment  and  hostility
 among  them.  This  feeling  of  hostility
 and  resentmeat  is  aggravited.  When  they
 do  not  get  justice  as  a  result  of  the
 growing  development.  These  people
 have  been  deprived  of  their  lands  be-
 cause  of  the  development  projects  which
 have  been  competed  and  are  in  the
 process  of  implementation  and  appro-
 priate  compensation  has  not  been  paid
 to  them  for  their  lands.  They  have  been
 paid  a  nominal  compensation.  In  the
 places,  where  development  pzojects  are
 being  undertaken,  factories  are  being  set
 up,  railway  lines  are  being  laid  or  canaal
 and  hydro-electric  projects  are  being
 Constructed,  there  also  the  lands  belong-

 ing  to  the  Adivasis  have  been  acquired.
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 In  such  cases,  it  has  been  the  policy  of
 the  Central  and  the  State  Governments
 to  provide  job  to  at  least  one  member  of
 a  family  whose  land  has  been  acquired,
 but  this  policy  is  not  being  implemented.
 This  matter  has  been  raised  many  a
 time  in  the  House.  We  have  raised  this
 matter  in  the  consultative  committees  of
 Unions  Ministries  as  well,  but  one  person
 from  each  family  is  not  being  given
 employment.  The  persons  resid'ng  in
 Rourkela  Steel  Plant  area  have  not  been
 provided  with  jobs.  In  the  areas  where
 Railway  Projects  are  being  undertaken,
 the  people  have  out  been  provided  with
 jobs.  The  peop’e  living  in  those  areas
 where  hydro-electric  projects  are  being
 cunstructed  have  also  not  been  provided
 with  jobs.  When  the  public  sector  units
 have  not  providcd  them  with  jobs  and
 have  not  done  justice  to  them,  how  can
 One  expect  justice  in  the  private  sector
 where  people  from  outside  areas  are
 always  appointed  ?

 Mr.  Deputy  Speaker  Sir,  according
 to  my  information,  the  employees  of
 the  Forest-Department  are  appointed
 from  outside  areas  even  ia  these  forests
 which  are  surrounded  by  the  tribals  and
 the  local  tribals  are  not  provided  with
 any  jobs.  Naturclly  this  causes  a  feeling
 of  reseitment  among  ihem.  This  feeling
 of  resentment  is  being  exploited  by  those
 who  want  to  create  an  atmosphere  of
 terror  and  viojence  in  the  country.  This
 has  led  to  demands  for  separate  States.
 Sometimes  there  is  the  demand  for  a
 separate  Jharkhard  State  and  sometimes
 the  demand  is  raised  for  a  separate
 Kaihan  State,  to  which  our  Minister  of
 State  for  Home  Affairs  Shrimati  Ram
 Dulari  Sinha  had  referred  sometime  back
 in  Rajya  Sabha.  Sometimes  some  ele-
 ments  try  to  initigate  this  feeling  of
 resentment  among  them  and  some  foreign
 agents  are  also  active  in  this  work.  We
 have  also  received  complaints  that  some
 foreign  missionzries,  active  in  these  areas,
 are  also  involved  in  this  activity.  These
 people  are  also  inciting  and  initigating
 them  to  adopt  a  hostile  attitude.  Under
 such  a  situation,  it  becomes  imperative
 on  our  part  to  pay  attention  to  the  basic
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 problems  of  these  tribal  people,  because
 ecénomic  and  social  problems  are  the
 cause  of  their  resentment.  ।  agree  that
 these  people  do  not  have  any  political
 ambition  which  might  be  exploited  by
 som2  people.  ।  woud,  therefore,  like  to
 ask  the  Hon.  Home  Minister  if  he  has
 got  any  clue  regirding  the  involvement
 of  foreign  elements  in  inciting  them  ?
 When  Giaaiji  was  the  Home  Minister,
 he  had  said  that  in  any  foreign  involve-
 ment  was  found,  we  would  put  to  an  end
 such  an  involvement.  Has  he  found  any
 foreign  involvement  or  not?  Has  he
 conducted  any  inquiry  in  this  regard?
 Has  the  Ministry  of  Home  Affairs  cor-
 ducted  any  icquigy  to  know  about  the
 activities  of  the  foreign  missionaries
 functioning  in  such  areas?  If  any
 inquiry  has  been  made  in  this  regerd,
 what  has  been  the  results  of  that  ?  There
 is  volcano  of  disintentment  in  the  triba!
 areas  and  it  migit  crupt  at  any  moment.
 It  is  high  time  that  we  redressed  their
 grievances  and  io  the  background  of  the
 atmosphere  of  unrest,  terror  and  violence
 all  around  the  ccuntry,  we  should  pay
 special  attention  to  these  tribal  areas.  1
 still  hold  the  view  that  these  people  do
 not  have  very  high  political  ambitious,
 but  they  have  economic  and  social
 prob'ems  which  must  be  solved.  I  cannot
 blame  the  Bihar  Government  for  the
 recent  incident,  because  1  do  not  have
 full  details  thereof,  but  the  gap  between
 the  numbcr  of  people  of  various  castes
 and  classes  in  the  Pojice  and  _  the
 administration  in  Bihar  has  grown  so
 much  that  the  possibilities  of  excesses
 being  committed  on  the  tribal  people
 cannot  be  rulcd  out.  The  report  in  this
 regard,  which  would  be  submitted  later
 in  or  the  information  which  would  be
 collected  by  the  Heme  Minister  through
 his  sources  would  provide  complete
 details,  but  prima  facie  it  appears  ttat
 the  way  the  Bihar  administration  is
 falling  a  victim  to  casteism,  communa-
 lism  and  class,  considerations  and  the
 position  of  the  Bihar  Police  there  is
 good  deal  of  likelihood  excesses  have

 be  2n  committed  against  the  tribal  people.
 The  reason  for  this  likelihood  is  that
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 every  time  it  is  the  tribals  and  Harijans
 who  are  killed.  Sometimes  caste  Hindus
 kill  Harijans  and  sometimes  other  people
 kill  tribals  and  sometimes  the  Police  kill
 in  collusion  with  both.  Therefore,  there
 are  possibilities  of  excesses  being  Come
 mitteed  on  them.  Kecping  in  view  all
 these  factors,  it  becomes  imperative  on
 the  part  of  Government  to  keep  a  close
 watch  on  the  Bihar  administration  and
 to  remain  alert  specially  with  regard  to
 the  Potice.  In  additior,  the  recruitment
 of  triba's  in  the  Police  Department
 shculd  be  increased

 Mr.  D-puty-Speaker,  Sir,  whenever
 Tiots  have  occurred  in  the  Counting,
 whether  there  riots  were  communal  riots
 or  riots  in  the  basis  of  caste,  time  and
 again  a  demand  has  been  made  in  «his
 House  that  the  minorities,  the  Harijans,
 and  the  ex-servicemen  should  have
 reasonable  representation  in  the  State
 Police  forces.  Jam  happy  to  say  that
 this  section  of  the  society  has  got  suffi-
 cient  representation  in  the  CRPF  and
 the  BSF  and  that  is  why  there  are  no
 complaints  agairst  the  personnel  of  the
 CRPF  and  the  BSF.  On  this  basis,  letters
 on  behalf  of  the  Central  Government
 have  been  written  to  the  State  Govern-
 ments  that  these  people  should  be  given
 more  and  more  representation  in  the
 Police  but  the  State  Governments  are
 not  paying  any  heed  to  it.  I  would  like
 to  know  from  the  Hon.  Home  Minister
 म  he  would  take  any  action  in_  this
 regard  so  that  the  minorities  ard  the
 tribals  coul.  be  given  greater  represen-
 tation  in  the  Police  Forces  of  various
 States.

 Mr.  Deputy-Speaker,  Sir,  in  the
 end ।  would  like  to  urge  Government
 that  there  should  be  a  judicial  inquiry
 into  this  incident  of  firing.  The  irquiry
 to  be  conducted  by  the  commissioner  is
 meaningless.  In  an  incident  where
 fifteen  persons  have  been  killed  in  firing
 and  there  is  an  atmosphere  of  terror
 among  the  tribals,  if  becomes  necessary
 that  judicial  inquiry  through  a  High
 Court  Judge  or  Supreme  Court  Judge
 be  ordered  into  the  entirc  episode,  and
 only  then  the  true  picture  would  emerge.
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 The  moneylenders,  traders  and  contrac-
 tors  get  the  land  settlement  done  in
 their  own  favour  with  the  help  of  the
 Administration.  In  the  first  instance,
 they  grab  the  land  which  has  bcen  in
 the  occupation  of  the  tribals  for  100
 years  or  150  years  and  thereafter  they
 are  between  up  by  thcir  goondas  and
 then  lard  settlement  is  got  done  in  their
 own  favour  with  the  he!p  of  the
 Administration.  Such  things  are
 being  frequently  reported.  This  love  and
 attachment  of  the  tribals  towards  their
 land  sometimes  leads  to  riots.  ।  would,
 therefore,  like  to  ask  the  Hon.  Minister
 ifany  Central  agency  would  make  a
 detaiied  survey  for  2  rew  settlement  and
 whether  it  would  it  be  decided  in  such
 a  survey  that  there  will  not  be  any
 encroachment  on  the  lands  of  the  tribals
 and  the  laws  for  the  sale  of  their  lands
 wil!  be  strictiy  implemented  ?

 With  these  words,  I  wou!d  request  the
 Hon.  Minister  that  he  may  kindly  reply
 to  my  questions.

 SHRI  3.  8.  CHAVAN  :  Mr.  Deputy-
 Speaker,  Sir,  it  is  very  difficult  to  reply
 to  all  the  points  which  have  been  raised
 through  this  Calling  Attention  Notice.  I
 have  noted  all  these  points  I  agree
 with  your  view  that  their  economic  and
 social  condition  under  which  they  live
 and  the  manner  in  which  they  have  been
 exploited  by  the  people  hive  created  a
 feeling  of  frustration  among  them  and
 they  want  that  they  should  be  relieved
 from  such  a  situation  and  this  feeling  of
 getting  freedom  from  such  a  condition
 has  empted  sporadically.  ।  wouid  also
 like  to  add  that  there  is  a  growing
 feeling  of  discontentment  among  them.
 If  the  people  who  have  been  suppressed
 till  nuw  raise  their  voice,  it  is  also  not
 liked  by  some  p2ople  It  is  a  sign  of
 social  awakening  among  them,  which
 should  be  supported  by  us.  It  isa  good
 thing  among  them.  Even  if  they  go  on

 the  wrong  path,  we  should  not.  put  the
 blame  on  them.  Instead  we  should
 provide  relief  to  them  4nd  protect  them
 and  check  their  exploitation.  We  should
 Provide  them  protcction  ag.inst  harass-
 meat  by  the  middle  men  and  the  officers.
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 These  are  the  basic  issues  for  which
 guide-lines  could  be  issued  by  the  centre
 ard  the  Union  Government  could  advise
 the  States.  But  it  would  not  be  proper
 for  us  to  take  over  this  responsibility.

 13.00  hrs.

 Just  now  an  Hoa.  Member  asked  if
 the  centre  had  any  pian  to  make  a
 comprehensive  survey  regarding  the
 alienation  of  land  by  some  people.  We
 have  ro  objection  to  making  such  a
 survey,  but  a  parallel  machinery  would
 have  to  bz  sect  up  there.  In  my  view,  if
 a  parailel  organisation  is  set  up  and
 such  a  survey  is  made  by  the  Centre,  it
 would  not  be  possible  to  take  any
 follow  up  action  if  the  State  Govern-
 ment  do  not  take  interest  in  it.  This
 work  should  be  done  by  the  State
 Government.  We  shall  have  to  motivate
 them  and  provide  them  incentives  and
 only  them  this  work  could  be  done.  The
 Central  Government  can  impress  upon
 the  State  Governments  to  speed  up  this
 work  to  the  maximum  extent  and  this
 we  wou.d  certainly  do.

 I  have  come  to  know  that  there  is  a
 new  fecling  of  ewakening  in  the  tribal
 areas  in  various  States  and  slowiy  they
 are  plucking  up  the  courage  to  raise
 their  voice  against  those  who  have  been
 expiciting  them.  It  is  a  good  sign.  Some
 people  who  want  to  have  political
 advantage  out  of  this  si.uation  as  also
 some  extremists  and  missionaries  have
 penetrated  into  these  areas.

 In  the  name  of  providing  education,
 socia!  service  and  other  facilities,  orga-
 nisations  have  been  working  there  f>r
 the  last  10  to  20  years  or  even  for
 longer  than  that.  If  social  organisations
 are  banned,  it  is  likely  to  be  miscons-
 trued.  Social  servic:  should  continue,  but
 a  strict  watch  should  be  kept  by  the
 Central  Government  as  well  as  the
 State  Government  to  check  anti-
 national  activities  in  .th:t  area  and  to
 thwart  the  efforts  of  the  people  to  take
 political  advantage  of  the  situation  in
 the  tribal  areas.  But  I  am  not  perturbed
 about  it  so  much  as  I  am  _  perturbed
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 about  the  diversion  of  crores  of  rupees
 meant  for  their  welfare  and  benefit.
 This  is  a  matter  of  great  concern  for
 me.  [Ewould  myfclf  visit  those  areas
 and  fiad  out  if  imy  schemes  could  be
 formul  ted  in  consultation  with  the
 people  of  those  ares,  which  could
 benefit  them  directly.  ।  would  apply
 my  mind  towards  this.  ।  am  happy  to
 say  that  {  have  made  a  special  request
 to  my  colleague,  Shrimati  Ram  Duylari
 Sinha,  to  visit  those  areas  and  she  has
 accepied  my  request  to  go  there.  She
 would  go  there  tomorrow  and  study  the
 entire  situation  and  we  would  decide
 about  the  future  course  of  action.

 So  far  as  the  judicial  enquiry  into  this
 matter  is  co.cerned,  it  should  be  left  to
 the  State  Government.  Although  it  is  a
 State  Subject  yst  as  it  concerns  the
 Adivasis,  we  are  also  conzerned  with  it.
 But  law  and  order,  in  any  case,  is  a
 State  subj-ct.  In  the  matter  of  law  and
 order  when  a  judicial  enquiry  is  pending
 it  wil  not  be  within  our  jurisdiction.
 The  Chief  Miaister  has  returned  from
 there  oaly  yesterday  aad  if  he  thinks
 it  proper,  he  can  mike  an  an  .ounce-
 ment  to  this  effect  on  behalf  of  the
 State  Government.  But  we  do  not
 think  it  proper  to  give  our  opinion  in
 the  matter  from  here.

 About  money-lenders  and  con-
 tractors,  I  have  dealt  with  it  just  now.

 Whatever  has  been  said  about  em-
 Ploym-nt  or  tie  compensation  being
 less,  when  their  lands  are  acquired  for
 various  projects,  is  trua  acd  some
 peope  should  come  forward  to  help
 them.  There  are  still  some  shortcomings
 in  this  matter.

 If  all  the  political  parties  and
 political  organisations  sapport  their
 case  to  provide  justice  to  these  people,
 these  people  would  be  able  to  get  what-
 ever  is  dus  to  them  under  the  law.  At
 least  one  member  from  each  of  their
 families  must  get  a  job.  A  law  has  been
 enacted  in  some  of  the  States  for  their
 rehabilitation.  We  would  ask  the  State
 Governments  to  make  amendments  in
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 the  Jaws  for  their  rehabilitation  in  a
 proper  manner  without  delaying  other
 schemes.

 SHRI  ZAINUL  BASHER :  They
 are  not  being  taken  in  many  Central
 projects.

 ‘ShRI  S.B.  CHAVAN:  Without
 apportioning  blame  to  the  public
 sector,  the  private  sector,  or  the  State
 sictor  or  the  Central  sector,  I  would
 Say  this  much  that  none  of  them  has
 been  as  careful  as  they  should  have
 been.  Ido  agree  that  this  lacuna
 should  be  removed.  We  would  have  to
 think  in  a  different  manner  10  this  re-
 gard.  I  do  not  think  it  proper  to  reply
 through a  calling  atteatioa  notice  ia
 this  regard.

 [English]

 SHRI  ८.  MADHAV~  REDDI
 (Adilabad):  The  statement  of  the
 Minister  doves  not  clearly  show  about
 the  action  taken  by  the  State  Governਂ
 meat  after  one  Adivasi  was  murdered  in
 that  particular  villages  It  is  last  month,
 about  five  wecks  ago  that  this  incident
 occurred  and  before  that  series  of
 incidents  had  occurred  in  Santhal
 Parganas  because  of  the  proposal  of  the
 State  Government  to  divide  Santhal
 Parganas  which  is  inhabited  by  the
 Santhals  and  other  tribals  into  3-4
 small  districts  and  they  were  feeling
 that  the  Adivasis  will  be  ia  minority  in
 all  the  districts.  There  was  agitatioa
 about  this,  alot  of  discontent  about
 this  and  the  situation  of  tension,  exist-
 ed  in  the  whole  of  Siathal  Parganas.
 lt  was  easier  for  the  State  Government
 to  know  that  this  murder  was  ikely  to
 ‘ead  to  a  lot  of  law  and  order  situation.

 I  would  like  to  point  out  that  this
 particular  incident  in  Santhal  Parganas
 is  not  an  isolated  incident,  as  has  been
 pointed  out  by  other  Hon.  Members.  In
 other  States  similar  incidents  had
 occurred  during  the  Jast  2-3  years.  I
 am  reminded  of  a  very  serious  incident
 which  occurred  in  Adilabad  District.  In
 the  Indravali  firing,  about  40  tribals

 tribals
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 were  wounded  and  a  reign  of  terrors
 started  after  that.  Then  there  was  an
 incident  in  Maharashtra,  ।  renember
 in  Dule  District.  ।  suppose  Oa  the
 Bhils  of  the  District,  There  was  an
 attack  by  the  armed  gang  employed  by
 the  landlords  in  which  about  हैन  10
 persons  were'killed.  The  whole  settle-
 ment  of  the  Bhils  was  wiped  out  and
 their  cattle  were  driven  away  and  so  on
 and  so  forth  such  incidents  occurred  in
 Gujarat,  in  Madhya  Pradesh,  in  Bastar.
 Mandias  suffered  such  incidents.  I.
 several  places,  such  incidents  occurred
 and  there  is  a  uniform  pattero  of  thes>
 incidents.  I  agree  with  the  Hon.  Mi  .is-
 ter  that  there  are  certain  extremists  who
 are  trying  to  exploit  the  situiti  n.

 But  I  feel  that  since  this  is  of  a
 recent  occurrence,  particularly  becaus3
 we  used  to  hear  of  the  insurgency
 activities  only  in  the  North-East  Pro-
 vinces,  that  were  going  on  for  a  number
 of  year.  But  in  the  Central  India  and  in
 the  Eastern  India  such  incidents  were
 rure.  But  today  we  see  thit  in  all  these
 tribal  areas  there  is  trouble  State
 Governments  had  promulgated  a  number
 of  measures  including  Land  Transfer
 Regulation  Act.  1८  is  good  that  the
 land  which  the  tribals  had  lost  and  alie-
 nated  illegally  should  be  restored  to
 them.  Law  should  be  made  and  impleme-
 nted  to  sce  that  these  lands  are  restored
 tothem  But  we  must  remember  that  all
 these  tribal  areas  even  though  we  have
 some  concentration  here  and  there,  are
 mixed  peputation  areas.  The  tribals
 live  along  with  the  Harijans  and  other
 people.  Alltypes  of  people  go  there,
 purchase  lands  there  and  settle  down.
 We  have  to  see  that  the  lands  alienated
 15  to  20  years  back,  may  be  illegally,

 are  taken  back  and  restored  to  the  tribals
 people.  The  lands  should  be  restored
 to  the  original  land  owners,  but  in  the
 Process  we  are  creating  bittreness.  Some
 States  hive  barred  the  interference  of
 courts.  But  several  States  have  not
 done  it.  On  the  one  side  tho  tribals  are
 not  happy  because  of  Court’s  stay
 orders,  and  on  the  other  side  the  non-
 tribals  are  also  unhappy.  There  is  a
 talk  in  some  places  that  non-tribals
 will  have  to  vacate  and  go  away,  that
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 aday  will  come  when  the  non-tribals
 will  have  to  go  away  from  the  tribals
 belts  Ihave  seen  many  cases  where
 the  noa-tribals  could  not  alienate  the
 oroperly  to  some  other  non-tribals,  The
 non-tribals  has  to  sell  oaly  to  the
 tribals  which  means  that  the  property
 has  no  value,  because  these  are  inter-
 ferences  with  the  proprty  rights  of  the
 individuals.

 Now,  if  such  is  the  case,  naturally
 there  is  a  feeling  of  insecurity  among
 the  non-triba!s  and  the  tribals  are  not
 feeling  very  safe  because  both  the
 tribals  and  non-tribals  are  on  the  path
 of  confrontation.  We  should  have  such
 a  policy  in  th:  tribal  areas  which  will
 not  lead  to  conforntation  between  the
 tribals  and  the  non-tribals.  They  have
 to  live  hippily  and  they  hava  to  live
 peacefully.

 The  Hon.  Minister  was  talking  about
 the  mouey-leaders  and  the  imerchants
 who  are  there,  ia  the  tribal  areas.  The
 Money-lenders  are  going  because  the
 credit  is  required  by  the  tribals.  The
 so-called  Kangal  banks  in  Maharashtra
 and  Madhya  Pradesh  are  still  in
 operation.  It  is  ashame  that  we  sti)l
 have  these  Kangal  banks  in  operation
 in  these  areas,  and  we  have  failed  to
 supply  the  credit  to  the  tribals,  or  to
 take  care  of  the  credit  needs  of  the
 tribals.

 Now,  coming  to  the  Santhal  Par-
 ganat  19th  April  incident,  I  am  aware
 that  an  inquiry  is  going  on.  But  I  feel
 thit  this  type  of  inquiry  is  no  good,
 because  unless  we  have  a  _  judicial
 inquiry  the  truth  will  not  come  out.
 We  are  particulary  anxious  to  know
 why  action  has  not  been  taken  and  why
 nobody  has  been  arrested  when  a  mur.
 der  hus  taken  p'ace.  Had  they  taken
 action  immediately  after  the  murder
 this  thing  could  have  been  avoided.  I
 feel  the  Hoa.  Minister  would  agree  to
 a  judicial  inquiry.  ।  know  th  t  this  is
 a  State  subject,  but  tribal  welfare  isa
 central  subject.  Even  though  law  and
 order  is  the  subject  of  the  States,
 because  tribal  welfare  is  involved,  and
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 it  is  a  very  sericus  situation,  having  its
 repercussions  elsewhcre,  we  can  suggest
 to  the  State  Government  that  they
 should  institute  a  judicial  inquiry  into
 it.

 SHRIS  छ.  CHAVAN  :  Most  of  the
 points  which  the  Hon.  Member  has
 raised,  I  have  clarificd  in  the  beginning
 in  reply  to  two  other  colleagues  of  ours,
 who  spoke  in  the  beginning.

 Iam  not  aware  of  any  such  pro-
 posal  of  having  divided  Santhal  parganas
 into  three  or  four  districts  as  the  Hon.
 Member  has  alleged  here.  I  have
 inquired  from  my  esteemed  collea  gue,
 Shrimati  Ram  Dulari  Sinha,  wko
 happens  to  come  from  Bihar.  She  is  also
 not  aware  of  any  such.  proposal  of
 dividing  Santhal  Parganas  into  three  or
 four  districts  and  reducing  the  Adivasi
 population  to  a  very  small  minority.
 Certainly,  we  will  have  to  look  into  it.
 ।  think,  this  is  not  a  solution  to  the
 problem.  The  solution  to  the  problem
 does  not  merely  lie  in  reducing  them  to
 a  minority.  Actually  their  socio-econo-
 mic  conditions  have  to  be  improved.
 There  are  many  welfare  schemes  meant
 only  for  them.  We  have  to  take
 special  care  to  see  that  the  benefits
 definitely  reach  these  people.  This  is
 exactly  what  we  are  thinking  of
 doing.

 There  can  .be  a  Jarge  number  of
 incidents  which  can  be  quo'ed  from
 different  areas.  I  will  not  be  able  to
 reply  to  any  of  those  points.  But  the
 fact  of  the  matter  still  remains  that
 under  some  of  the  Acts  where  alienation
 is  prohibited  end  in  spite  of  that  if  the
 lands  are  being  sold  to  ncn-Adivasis
 then  it  is  the  primary  responsibility  of
 the  State  Government  to  see  that  those
 lands  are  restored  to  the  Adivasis.  We
 will  have  fo  take  special  care  in  this
 respect.  ।  have  been  given  to  under-
 stand  thet  in  Bihar  they  have  set  up
 monotoring  committecs  at  the  district
 project  and  State  Government  levels.  But
 merely  setting  up  committees  is  not
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 going  tg  solve  the  problem  unless  the
 objective  with  waich  these  committees
 have  been  sct  up,  is  fulfilled.  I  cannot
 ask  the  State  Government  to  hold  any
 judicial  inquiry.  It  is  primarily  a  State
 subject.  Looking  into  the  circumstances
 which  arise  if  the  Chief  Minister  feels
 that  a  judicial  inquiry  is  necessary,  then
 it  is  entirely  within  his  domain  to
 order a  judicial  inquiry.  The  Central
 Government  cannot  interfere  in  the
 matter.

 SHRI  DHARAM  PAL  SINGH
 MALIK  (Sonepat)  :  ।  ksow  that  certain
 points  hive  already  been  touched.  ।
 would  like  to  highlight  the  remaining
 points.

 MR.  DEPUTY-SPEAKER  :  But  be
 brief.  Do  not  take  more  time.

 SHRI  DHARAM  PAL  SINGH
 MALIK:  The  Adivasis  have  been  agi-
 tating  for  a  long  time  against  non-
 Adivasis  at  both  political  and  non-
 political  levels  There  is  no  denying
 the  fact  that  Adivasis  have  been  ex-
 ploited  over  the  centuries  both  by
 non-Adivisis  Indians  and  _  outsiders.
 The  Jharkhand  Mukti  Morcha  has,  for
 a  long  time,  been  operating  as  the  so-
 called  representative  of  the  Adivasi
 interests.  There  is  every  reason  to
 believe  that  the  foreign  powers  are  out
 to  destabilise  India.  They  are  jealous
 of  our  progress.  Those  foreign  powers
 are  behird  the  Adivasis  versus  non-
 Adivasis  differences.  There  are  reports
 of  anti-national  elements  inciting  the
 Adivasis.  Naturally,  this  is  a  cause  for
 great  concern  for  this  august  House.  But
 the  point  is  that  what  our  intelligence
 agencies  are  doing.  After  all,  the  attack
 on  the  Banjhi  village  must  have  been
 planned  and  then  the  plan  wa3
 executed.  How  is  it  that  our  intelli-
 gence  agencies  could  not  foresee  all
 this  2  1  weuld  like  to  be  excused  if  है
 say  that  our  intelligence  agencies  need
 to  be  very  cautious.  We  have  lost  our
 beloved  leader  and  former  Prime  Minis-
 ter,  Shrimati  Indira  Gandhi.  These
 agencies  begged  their  share  of  blame  for
 this.  This  House  is  greatly  concerned
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 over  this  type  of  incidents  which  are
 developing  in  Assam  and  Puajab.  It
 would  not  be  surprised  if  those  very
 powers  who  are  operating  in  Punjab  and
 Assam  are  also  operating  actively
 among  the  Adivasis.  The  Adivasis  are
 simple  folks.  They  are  innocent  though
 poor  and  neglected.  They  have  defini-
 tely  been  misled  by  anti-national  and
 anti-social  elements.

 In  the  circumstances  it  is  my
 humble  submission  that  no  time  should
 be  lost  to  improve  the  economic,
 social  and  cultural  lot  of  the  Adivasis
 and  other  tribals  of  this  great  country
 so  that  nobody  could  dare  to  incite  our
 brethern  in  order  to  jeopardisi  the
 integrity  of  this  great  nation  headed  by
 our  dynamic  Prime  Minister,  Shri  Rajiv
 Gandhi.

 Now,  the  question  arises  when  the
 Government  was  already  aware  of  this
 dispute  about  the  fishing  rights  between
 Adivasis  and  non-Adivasis,  sufficient
 steps  should  have  been  taken  to  prevent
 this  incident.  If  it  was  not  done,  then
 who  is  responsible  for  it  and  what  steps
 the  Government  propose  to  take  against
 those  officers  who  are  responsible  for
 this  ?

 Secondly,  as  stated  by  the  Hon.
 Minister,  the  dispute  about  fishing
 rights  was  settled  between  the  Adivasis
 and  one  Mr.  Moti  Bhagat.  May  I

 know  from  the  Hon.  Minister  who  is
 this  Moti  Bhagat  and  what  right  he  has
 got  to  oppose  the  ancestral  fishing
 right  of  Adivasis,  and  how  he  has  got
 this  dispute  settled  ?  ।  would  like  to
 know  from  the  Minister  whether  the:
 Government  machinery  was  involved  in
 setting  this  dispute  or  not.

 Thirdly,  what  steps  the  Government
 Propose  to  take  to  safeguard  the
 ancestral  fishing  right  of  Adivasis  so
 that  no  such  incident  takes  place  in
 future  ?

 And  lastly,  may  I  know  from  tie
 Hon.  Minister  whether  there  is  any
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 proposal  of  the  Government  to  give
 more  liberal  assistance  to  the  victims
 of  this  incident  from  the  Central  funds  ?

 SHRI  3.  8.  CHAVAN  :  Sir,  I  have
 clarified  most  of  the  points  which  Hon.
 Member  has  made,  excepting  perhaps
 the  point  on  which  the  clarification
 has  been  sought  by  the  Hon.  Member
 and  that  is  about  who  is  this  Moti
 Bhagat  and  how  is  it  that  he  has  been
 able  to  settle  the  fishing  rights  between
 Adivasis  and  himself.  The  fact  of  the
 matter,  as  it  has  been  reported  by  the
 Bihar  Government  to  us,  is  that  this
 tank  was  leased  to  Moti  Bhagat  for
 fishing  purposes  and  _  traditionally,
 whosoever  gets  the  lease,  he  uses  to
 allow  the  traditional  rights  of  the  local
 Adivasis  for  fishing  in  the  tank.  But,
 for  the  first  time.  or  might  be  that  in
 this  particular  case,  though  this  was  a
 traditional  right,  which  had  been  going
 on  for  a  number  of  years,  Moti  Bhagat
 did  not  allow  them  to  fish  in  that  pond
 and  that  is  how  the  whole  trouble
 started.  Later  on,  when  the  officers
 intervened  in  the  matter,  they  brought
 about  the  settlement  and  prevailed  upon
 this  Moti  Bhagat  to  allow  the  Adivasis
 their  traditional  right  of  fishing  in  that
 area.  So,  this  was  kind  of  seettlement
 which  was  arrived  at.  ।  donot  think
 that  I  need  clarify  all  other  points.
 Most  of  points  which  the  Hon.  Member
 has  made,  were  also  raised  by  other
 Members  and  I  have  replied  to  all  those
 points.

 SHRI  PIYUS  TIRAKY  (Alipur-
 duar)  *  Sir,  before  1  begin,  I  would  like
 to  record  my  unhappiness.  You  have
 mentioned  here  that  a  former  M.P.
 was  killed  by  the  police  firing  but  you
 had  not  informed  the  house  at  the  time
 of  his  arrest.  Earlier,  it  was  done
 whenever  some  M.Ps.  were  killed  or
 they  died.  Secondly,  Sir,  you  have  to
 be  very  serious.  It  is  not  a  question
 of  State  Government  alone.  The  Presi-
 dent  is  looking  after  the  interests  of
 the  entire  triabal  areas  of  the  country,
 so,  it  is  the  duty  of  the  Home  Ministry
 also  to  see  that  wherever  the  tribals  are
 harassed,  the  Government  of  India
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 should  come  forward  and  see  why  or
 who  are  the  people  whoare  harassing
 them  politically,  economically  or  other-
 wise.  The  tribals  do  not  want  to  live
 on  the  mercy  of  the  State  Governments.
 We  have  seen  the  Assam  problem  and
 we  have  also  seen  how  that  problem
 has  spread  over  a  number  of  other  places
 like  Mizoram,  Nagaland,  Meghalaya,
 etc.  They  are  still  fighting  for  their
 political  rights.  The  tribals  India  is
 asking  for  its  political  rights.  They  do
 not  like  to  be  ruled  by  anyone.  They
 have  got  their  own  common  laws.  They
 were  very  peace-loving  people  but  their
 culture  and  everything  is  being  exploi-
 ted  by  all  sorts  of  people  going  into
 the  tribals  areas  in  the  name  of  politics
 or  otherwise  because  corruption  is
 spreading  to  all  the  Departments.  So,
 before  I  come  to  the  tribal  problem,  I
 would  ask  the  Government  whether  it
 is  serious  about  their  problems,  whether
 it  has  discussed  their  problems  with
 their  leaders  here.  The  leaders  are
 Sibhu  Sorong,  Suraj  Mondal,  Krisha
 Hemrom  Anand  Toppno  aod  Narayan
 Jonko.  If  they  want  to  have  some
 solution  there,  are  the  Government
 ready  to  sit  and  discuss  with  them  as  to
 what  can  be  done  for  Adivasis?  They
 are  working  with  the  political  party
 there.  Are  the  Government  ready  to
 sit  with  the  Adivasi  leaders  working  in
 different  political  parties  in  the  area  ?
 If  you  want  to  have  a  permanent  settle-
 ment  there,  can  you  tell  what  they
 want,  what  their  suffering  is  and  what
 they  would  like  to  have  2?  They  do  not
 like  to  go  outside  India,  they  were  the
 first  persons  to  come  to  India,  they
 loved  India  and  they  remained  in  India
 with  others,  but  they  will  not  tolerate
 this  sort  of  harassment  and  corruption
 and  they  do  not  want  to  be  treated  as
 second-class  citizens.  Perhaps  you  have
 not  given  information  to  the  House
 about  the  killing  of  the  ex-MP,  who
 was  a  Member  of  this  House.  I  know
 that  because  he  was  an  Adivasi,  the
 House  was  not  informed.

 Sir,  they  had  a  demand  for  a  separate
 State  in  that  area.  What  ७  wrong  in
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 it  ?  Bengal  asked  for  it,  Punjab  asked
 for  it,  Haryana  was  divided  and  a
 oumber  of  States  were  divided  according
 to  the  language  the  people  speak  ina
 particular  area.  If  tribals  have  their
 own  culture,  language  and  tradition  and
 common  laws  and  if  they  want  to  live
 in  India  having  a  separate  State,  what
 is  wrong  in  it?  Do  you  like  bloodshed
 to  be  there  like  in  Punjab  or  Assam  ?
 In  Assam  what  is  happening  ?  Many
 Assamese  are  coming  to  West  Bengal
 because  Bengal  is  their  former  State.
 It  is  the  same  case  with  Orissa  and
 Madhya  Pradesh  also.  So,  it  is  a  just
 demand.  You  should  not  neglect  the
 voice  of  the  tribal  India  ;  otherwise,  it
 will  be  too  late  for  you  to  get  out  of
 this  turmoil.  It  is  tribal  blood.  Once
 they  become  angry,  nobody  will  be  able
 to  save  you.  So,  be  careful  about  this
 tribal  India  and  take  concrete  and
 Sincere  steps  to  go  through  their
 demand.  You  have  got  the  Chota-
 nagpur  Tenancy  Act  there.  What  is
 it?  Please  give  a  copy  of  it  to  all  the
 Members  of  Parliament.  Let  the  Mem-
 bers  know  what  this  Chotanagpur
 Tenancy  Act  says  to  protect  the  rights
 of  the  tribals  in  Chotanagpur  area  and
 the  tribal  area  so  that  they  willl  come
 and  speak  about  this  here.  You  have
 already  said  that  ६11  the  land  which  has
 been  taken  by  non-Adivasis  will  be
 returned.  Please  ask  the  Bihar  Govern-
 ment  to  what  extent  they  have  taken
 action  on  that  question.

 Jarkhand  wants  to  be  a  separate
 State.  For  that  you  will  say  that  anti-
 national  movement  is  going  on  there.
 You  do  not  want  to  accept  Adivasi
 leadership.  Wherever  an  Adivasi  leader
 comes,  you  say  that  he  is  an  agent  of
 Missionaries  or  he  is  an  anti-national
 or  he  is  an  extremist.  This  is  the  situa-
 tion.  You  still  think  that  Adivasi
 cannot  think  properlp,  they  are  sub-
 human  and  these  people  should  not  be
 given  political  rights.  If  this  is  the

 understanding  of  the  Goverament  of
 India,  it  will  fail  on  this  issue  and  just
 now  you  are  seeing  that  in  Punjab  they
 are  fighting  for  a  petty  religious  thing,
 But  tribals  are  fighting  for  their
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 existenee.  Everywhere  they  are  fighting
 for  their  existence.  So,  I  warn  the
 Government  and  specially  the  Central
 Government  and  appeal  to  them  to  see
 that  these  poor  people  are  not  exploited
 anywhere.  Even  in  the  case  of  services,
 they  are  treated  ०  second-class
 citizens.  Even  in  officers  cadre,  even  in
 promotion  cases  also,  the  Adivasis  are
 not  there.  In  Bihar,  there  are  many  Adi-
 vassis.  How  many  Adivasi  are  there  in
 the  police  and  in  the  administration  ?
 Chota  Nagpur,  Santhal  Parganas  and
 Singhbum  are  mostly  tribal  districts.
 But  how  many  of  them  are  in  the  ser-

 vices  ?  ।  will  say  none.  From  North  Bihar,
 outsiders,  those  who  have  no  regard  for
 Adivasi  culture,  no  regard  for  Adivasi
 language,  no  regard  for  their  way  of
 life  come.  These  people  are  worse  than
 the  Britishers.  They  go  for  exploitation.
 They  go  for  looting  the  adivasis.  They
 go  for  raping  the  adivasi  women.  So,
 be  careful  about  it.  This  is  the  first
 warning  bell.  15  people  have  been
 killed  by  the  police.  You  have  said
 that  the  quarrel  has  erupted.  Who
 others  have  been  killed  ?  You  have  not
 mentioned.  Why  have  the  police  con-
 cerned  not  been  arrested  or  dismissed
 otherwise  ?  Because  it  was  adivasi,  you
 do  not  take  any  action.  Had  it

 happened  in  Punjab,  Ministers  would  bave

 gone  there.  Had  it  happened  anywhere
 else,  you  would  have  had  a  sleepless
 night.  It  is  because  they  are  Adivasis,
 you  have  nothing  to  do  and  you  speak
 with  smooth-tougue.

 You  blame  the  missionary.  If  the

 missionary  is  not  there,  the  tribals
 would  have  been  doomed.  You  take

 Meghalaya.  Your  Government  has  been
 there  and  it  is  boasting  that  it  has

 recruited  a  number  of  tribal  people.
 Who  have  done  it  ?  It  is  the  missionaries
 who  have  educated  these  tribals.  They
 bave  regard  for  the  tribals  language,
 they  have  regard  for  the  tribals  culture
 and  therefore  they  have  helped  the

 tribals.  Your  Government  should  be

 more  concerned  now  about  the  welfare
 of  tribal  people.  They  should  be

 brougbt  on  the  mainstream  of  the  Indian

 ‘national  life.  No  politics  should  be.
 brought  in  the  case  of  adivasis.  Lot  of
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 money  is  being  spent  in  the  name  of
 their  welfare.  For  whom  are  you
 spending  ?  You  never  call  for  any
 record.  How  much  of  this  money  has
 done  good  to  them?  You  have  no
 record  of  it.  You  are  satisfied  that
 crores  of  ruppees  are  spent.  But  adi-
 vasis  do  not  want  your  help.  They
 want  political  rights.  They  want  that
 they  must  be  able  to  survive  and  stand
 on  their  own  legs.  They  do  not  want
 your  help.  They  do  not  want  corrupt
 Government  and  those  corrupt  officers
 who  go  there  for  exploitation.

 I  would  now  ask  the  questions.  I
 have  already  put  some  questions.  Are
 you  serious  to  sit  with  the  leaders  ?  ।
 will  tell  the  names  of  the  leaders  also.
 They  send  the  instructions  that  the
 police  should  kill  their  leaders  and  no
 leadership  should  grow.  You  have
 mentioned  the  names  of  two  or  three
 leaders  also.  I  will  request  you  to  sit
 with  those  leaders  and  find  an  amicable
 solution.  I  will  give  some  names.  They
 are  Narayan  Jonko,  Krishna  Hemron  ;
 Anand  Toppno,  Suraj  Mondal;  and
 Sibbu  Sorang.  They  are  the  noted
 people  and  the  Bihar  Government  have
 Pointed  out  that  any-how  they  must  be

 killed.  They  have  sent  the  instructions,
 It  is  your  duty  that  no  tribal  leader

 whichever  party  he  may  belong  to,
 should  be  saved.  Otherwise,  the  thing
 will  go  on  the  wrong  way.”  So,  if  you
 are  clear  in  your  mind  to  find  the
 solution,  you  please  sit  with  these
 people  and  sort  out  the  issue  and  work
 out  the  programme.  There  is  still!  time.
 If  it  goes  on  like  this,  it  will  go  the
 Punjab  way  or  the  Assam  way  or  even
 the  Tamils  way  or  the  Gujarat  way.
 So,  Sir,  I  repeatedly  tell  the  Hon.
 Minister  that  he  should  sit  with  these
 leaders  who  are  in  a  position  to  sort
 out  the  issue  and  find  a  solution.

 They  have  asked  for  the  continuance
 of  their  laws  and  customs.  Common
 laws  of  the  adivasis  should  be  respected,
 They  have  their  own  laws.  Those  laws
 should  not  be  disturbed.  You  have  put
 your  own  panchayat  there.  That
 panchapat  is  of  corrupt  people.  The
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 adivasis  have  no  faith  at  all  in  your
 police  and  your  judiciary.  It  is  because,
 they  have  become  a  purchasable  com-
 modity.  The  justiceis  being  purchased
 in  our  country.  How  can  you  hope  that
 adivasis  can  get  justice  ?  Your  police
 can  be  purchased.  Your  police  there
 and  here  also  are  helping  only  those
 who  have  money  and  who  can  pay
 them.  The  police  goes  to  the  help  of  those
 people  who  can  give  them  good  Khana-
 Peena.  That  is  why  the  poor  Adivasis
 are  being  harassed  and  killed.  You  must
 immediately  stop  that.

 The  Opposition  in  Bibar  have
 demanded  the  dismissal  of  the  Bihar
 Government.  Bihar  is  caste-ridden  State
 and  they  speak  on  caste  lines.  Such  a
 Government  should  not  be  authorised
 to  rule  Bihar.  Ours  is  a  democracy.  We
 do  not  speak  on  caste  lines  or  religious
 lines.  If  the  voting  system  in  Bihar  is
 on  caste  lines,  if  it  still  exists  and  it  is
 going  on  like  that,  the  Government  is
 not  worth  its  name  to  rule  Bibar.  And
 that  should  be  dismissed  immediately.

 SHRI  3.  B.  CHAVAN  :  Qnly  two
 points  I  would  like  to  clarify.  The  first
 is  about  the  information  which  is  sup-
 posed  to  be  given  about  the  ex-M.P.
 who  has  died.  I  will  mayself  find  out  if
 the  Home  Ministry  is  supplying  the
 information  about  all  the  MPs  and,  if
 so,  why  it  is  that  in  the  case  of  an
 Adivasi  ex-MP  this  kind  of  a  dicrimi-
 nation  has  been  done.  I  do  not  think
 this  is  going  to  be  correct.  But  still
 unless  Icheck  it  up,  it  will  not  be
 possible  for  me  to  saying  anything
 positive  on  this  matter.

 The  second  question  is  about  asking
 the  Bibar  Government  to  find  out  as  to
 how  far  they  have  been  able  to  imple-
 ment  the  law  inrestoring  the  land  to
 Adivasis  which  normally  they  were  not
 supposed  to  pass  on  to  non-Adivasis.  If
 non-Adivasis  have  purchased  the  land
 in  spite  of  the  fact  that  there  is  a  ban
 on  alienation  of  this  land  and  if  they
 have  taken  a  dicision  to  restore  the  land,
 we  will  certainly  look  into  it  as  to  that
 progress  they  have  made  in  this  matter.
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 When I  talked  about  consultation
 with  different  people  in  regard  to  wel-
 fare  schemes  meant  for  the  welfare  of
 Adivasis,  whosever  is  prepared  to  give
 us  any  concrete  suggestions  so  that  the
 midlemen  do  not  get  away  with  the
 money  which  is  being  provided  for  the
 welfare  of  Adivasis,  if  any  suggestion
 can  be  put  forth  by  any  section  of
 People,  we  are  prepared  to  welcome
 any  suggestion  on  behalf  of  any  section
 of  society.

 ।  am  not  aware  about  the  names
 which  the  Hon.  Member  has  put  forth.
 But  we  have  the  Members  of  Parlia-
 ment  who  represent  Adivasi  consti-
 tuencies.  They  can  definately  put
 forth  their  suggestions  and  we  will  wel-
 come  any  suggestion,  which  they  should
 be  able  to  put  forth  in  order  to  see
 that  full  benefit  reaches  Adivasis.

 SHRI  PRIUS  TIRAKY :  You  have
 mentioned  in  your  reply  that  certain
 Mukti  Morcha  is  leading  there  and  you
 have  given  the  reply.  My  request  is  that
 you  call  them  and  you  find  out  what
 difficulties  they  have  get.

 SHRI  S.  छ.  CHAVAN:  My  collea-
 gue,  Shrimati  Ram  Dulari  Sinha,  is
 going  to  that  area.  She  will  also  be
 accompanied  by  some  of  the  officers.
 She  will  certainly  try  to  find  out  who
 are  the  pepole  with  whom  she  must
 have  negotiations  in  this  matter.  She
 will  definitely  go  and  (our  that  area  and
 have  the  first-hand  information.

 These  were  the  only  points  which  ।
 thought  I  should  clarify.

 PROF.  MADHU  DANDAVATE  :
 What  about  the  demand  of  the  dismissal
 of  the  Government  of  Bibar  ?

 SHRI  PIYUS  TIRAKY:
 about  the  Jharkhand  demand  ?

 What

 SHRI  5.  B.  CHAVAN:  1  do  not -
 think  it  has  any  relevance  with  the
 Calling  Attention  Notice.

 SHRI  PIYUS  TIRAKY  :  ।  15.0  rele-
 vant  because  the  trouble  is  coming  out
 of  that.


